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(c) Government'. reaction thereto? 

The MIDlBter 01 State In the IIIba111-
trJ of B_ Main uuI !IIiDIB&er of 
DefCllce SappUea Ia the MIDbtry of 
DefelICe (Shri BaW): (a) There was 
no attack on the Landang village. 
However sound of three TOunds being 
fired near the village was heard on 
the 31st March, 1988. 

(b) There was no loss of life and 
property. 

(c) The Manipur Rilles took step. 
to protect the village ana restored 
confidence amongst the people. 
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Telepb_ EscbaDp, Tlrakoltv 

ues. SbQ Dhannallnpm: Will the 
Minillter of CammIlDlcaUoas be pleas-
ed to state: 

(a) whetheo- the Telephone Ex-
change Board at Tirukoitur, South 
AIX-ot District I. completely apolled 
and is not working proPerly for a long 
time; 

(b) whether complaints have been 
received tram the INbserlbers; and 

(e) if so, the action taken thereon? 

The MlDlster of SlUe In the Depart-
m .... of ParUaJDeIItarJ Main uuI 
CODlIDlUlteaUOM (8hrl J ..... Datha 
Rao): (a) No. The exchange was 
installed in 1962 and has been work-
ing satisfactorily . 

(b) and (c). Routine complaintl 
from subscribers as and when received 
are promptly attended to. 

Ne" Sebools III Jl:era.la 

4506. Shrl Vaslldevan Nair: Will the 
Minister of Edllc&tioD be pleased to 
.tate: 

(a) the total number of application. 
received tor new school. for 1988-87 
in Kerala Sta te: 

(b) the number of new • .,hool, 
sanctioned; and 

(c) the criteria adopted for sanc-
tioning new ""hoola? 

The Ml.Db&er Of Educa&loa (Shit 
M. C. Chalk): (a) to (c). The infor-
mation io being collected from the 
State Government and "m be laid 
on the Table of the H0Il811 In due 
cou ...... 

Salelde Casel In india 

1117. IIIu1 H. It.. Lubr: 
II~ LIIadJIar Kot.oaI: 
iIui •. a.n.a: 
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[I .. rI Bukam Clwlll 
KacbhaYalya: 

Shri Bade: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) whether it is a Iact that the 
number of suicide cues is increasinll 
every year in India; and 

(b) if so, the steps Government pro-
pose to take to reduce the number of 
such cases? 

'!'be Deputy MiDlater In the Minis-
try of Home Affairs (Shri Vldya 
C ... ran S"ukla): ('a) and (b). The 
information is being collected and will 
be laid on the Table of the Sabha. 

Sup~e Coun Ju~nt In Land 
AoqaJsItlon Oase 

45418. Shri Shiv C .... n G.pta: 
Will the Minister of Home Affairs be 
pleased to state: 

(a) whether it is n fact that the 
Supreme Court had decided on the 
tth February. 196G in the case ot 
Madhw Pradesh Government and 
others vI. Vishnu Prashad Sharma of 
Our« and other. &,I!ainst the justi1lca-
tion of Ruccessive decisions under 
section 6 of the Land Acquisition Act 
in respect of the notillcation under 
Section 4 in respect of different areas 
indicoated in it; 

(b) if so. how it will affect the pro-
ceedings of acquisition being carried 
out by the Delhi Administration and 
other States in respect of large ar.ms 
notified for acquisition by them lor 
different purposes during the last two 
),ell1'll; IIDd 

(c) the steps Government propose 
to take to remove deficiencies creat.ed 
by the above judgment? 

The Deputy Minister In the MinIS-
try of Home Affairs (Shri Vldy. 
S ..... n Shnkla): (a) The Supreme 
Court upheld on the 9th February 
1966, In the case of the Madhya Pra-
desh Government. and others " •. 
Vishnu Prashad Sharma of Ouri and 

others, the Judeement of the Madllya 
PradeSh High Court that there can l.le 
no successive notifications undeI 
section 6 of the Land A(.'Il uisltion Act 
with respect; to land in the locality 
specified in one noti1lcation under 
Section 4(i) of the Land Acquisition 
Act. 

(b) and (c). Notifications under 
section 4 of the Land Acquisition AItt 
have been issued by the Delhi Ad-
ministration for !larie-scaie acquisition 
or land for the planned development 
of Delhi. So far as these acquisition 
proceedings are concerned, the 
Division Bench of the Punjab Hiah 
Court has held on the 8th May -1984 
that in relation to their facts, succes-
sive notillcatlons under Section II of 
the Land Acquisition Act issued by 
the Delhi Administration were valid. 
This judgement was given after takiDg 
into consideration the judgement of 
·the Madhya Pradesh High Court. 
Against the decision or the Plmj._ 
High Coun an appeal is pending •• -
fore the Supreme Court or India. 

450'. Shrl Shl" ChlU'a'D Gupta: Will 
the Mlnioter of Bome Affairs be 
pleased to state: 

(a) the amount of sales tax 001-
lected in Delhi in each IInancial year 
forom 1952-53 to 1965-66; 

(b) the amount collected in indi-
vidual items or groups of items dur-
ing the above period; and 

(c) the amount at Central Sal.e& 
Tax collected every year since its 
Inception up to 1965-66? 

The Minister of State in the Minis-
try of Home Affaln and Minister ill 
Defenoe Supplies In tile Ministry .f 
Defence (Sbrl RaW): Cal to (c). 
Three statements containing the re-
levant information are laid on the 
Table of the House. [Placed in Lib_ 
rary. See No. LT-6163/66]. 




